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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

IA No 1-5 In Petition(s) for Special Leave to Appeal (Cvil)..CC. 4814/2004
(From the judgenent and order dated 7/5/04 in SCA No.1821/98

and MCA. No. 912/04 in SCA. No.1821/91 of The H GH COURT OF
GUJARAT AT AHVEDABAD)

BHARATBHAI CHHAGANBHAI RAMOLI YA & ORS. Petitioner (s)
VERSUS
BABUBHAI DI NKARRAI DAVE(D)BY LRS. & ORS. Respondent (s)

(Wth prayer for interimrelief and office report)
( Wth Appln(s). for permissionto file SLP)

Date : 31/05/2004 This Petition was called on for hearing today.

CORAM :
HON BLE MRS. JUSTI CE RUVA PAL (Vacati on Bench)
HON BLE MR JUSTI CE B. N. AGRAWAL

For Petitioner (s) M . Jai deep GQupta, Sr. Adv.

M . D. N. Ray, Adv.
Ms. Sumita Ray, Adv.

For Respondent (s) M . Mukul Roht agi, Sr. Adv.
M . Shri niwas R Khal ap, Adv.
M . H. Ahmadi , Adv.
M. Anip Sachthey, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Permi ssion to file SLP is rejected.

(USHA BHARDWAJ) (MADHU SAXENA)
P.S. TO REGQ STRAR COURT MASTER



